
In the Central Administrative Trilunal 
- 	 Calcutta lench 

MA N.,374 if 1998 
MA N.375 •f 199 
(CA N.4177 if 195) 

Present : Hen'le 	•: ?urkayaStha, Judicial Member 

Aran Selkh 

Vs. 

Eastern Nailway 

For the Applicant : Mr 	lanerjee, Adv.cate 

For the esp.ndents: Mr C. Samaddar, Advscate 

Date if Order : 19-98 
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ODE 

Heard 14. Adv.cates for bith the parties •ver an applica—

tion for rest.ratin of the .rjgjnal applicatien N..1177 if 1995 

along with M.A. 375 if 1998 fir: c.nOnatien if delay in filing the 

app licatin fir rest.rati.n. The ground stated in the petiti en is 

that due to fault if the Advec ate who ciuld not appear in the date 

fixed for hearin,the case was dismissed. 

2. 	In view if the af.resaid circumstances, I restore the case 

for hearing after c.ndin±ng the delay and •riina1 applicatisfl N.. 

1177 if 95 is herely rest,red for hearin!. lith the MA are allewed. 

The case is restired for adm±ssi*fl hearing. AccsrdinlY, the case 

is ad3iurnéd to 23.11,98 

D. puir 
Memer(J) 


